IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

M,A,/47/1992
O.A. No. 357/91

r DATE OF DECISION 10.4.1992
Shri Anilkumar Petitioner

Advocate for the Petitioner(s)

% Versus
AN The Union of India & Ors, Respondent
Mr. Akil Kureshi Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. R.C. Bhatt : Member (J)

The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

5 3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4. Whether it needs to be circulated to other Benches of the Tribunal ?




rMa Juz 52

e rﬁﬁiﬁf?f (vdit) ACKNOWLEDGEMENT \déin
ey ' A

N, rer 8 o orem g | BAIE L L0
» TH e U Ernie | W%/ qielw wiea g ;ﬂ., 6
v — 3 W AW . . _ No. g1/
RN, - Ly ——— A%/ 1 e B L
.,,‘\,VBW%‘ Y o Gavan CTREITTRYR) PR R BOTL DR TR
i ;y ‘ %RGWi"ed a 5% Letter/Postcard /Packet/Rarcel
. 2 *2“3‘0’5‘51 ag ‘L "e-Dk .V yeg
* e WRdsdld 4™ . ]
g’i;,\:“-“\«:v&? ﬁ?ﬂ{ess to (name) Bheyncgee
‘%m AR ® ger wwt 3§ Saidy =
& > insured for Rupees \Wu3lwatwi )92:—7 §p o
Cfgam ® ardia ‘ - -
(Wl @ {lw / Date of delivery - 1

e WAAINE % ®12 faqr W Jj 1
Score out the matter not required A P
will 4 &l R viwd 9 4l )/ﬂ) \

=%q@ a1 gegui ¥ fow \
ao) 31 By dagR W2 GRAQIE gEn Nidadlai gaer
‘or insursd articles only. Signature of Addrese-




LIRS sl Lvia (qmia
LUK | qudiz ow AR
R.P.-54 DEPARTMENT GF POST~INDIA

?e3 G 3
aa g
Date-stamp o
Office of Posting

afiw-leals
cqrfim-- & g

Ve yrl&‘ﬁlm

~H
Cie

PEERETE 3 YT
Sender's address

Wiadnieg wiany

s j 9/ Pin |
L

Interger

—




= = -
: 2 ¢
Anilkumar,
Son of late Shri Danjibhai Maru .ce.e. pplicant
VS
1. inion of India,

Secretary,

Government of India,

Ministry Finance,

Central Board of Excise & Customs,
Central Secretariat,

North Block,

New Delhi.

2. Deputy Collector (P&V)
Custome & Centre Excise, HQ.Office,
Centre Point, Karansinhji Road,
Rajkot- 360 001. ( Central Government)

3. Assistant Collector,
Central Excise, {Central Govt.)
43, Hariyala Plot,
Bhavnagar- 3€4 002,

4, Superintendent,
Central Excise, (Central Govt.)
Assessment Range,
Sihor - 364 240. «e+ee Responcents

ORAL JUDGMENT
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M,A, No, 47 of 1992

i e ond
0.A, No. 357 of 1991
Dates: 10.4,1992
Per: Hon'ble Mr. R.C. Bhatt : Member (J)

Heard Mr., D.K. Vyas learned advocate for the
applicant and Mr, Akil Kureshi learned advocate for the
responcents,

The applicant has filed today "Withdrawal
Pursis" to withdrawf the matter as the relief prayed
by the applicant is being granted Departmentally. In
this view of the matter‘Fhe application is disposed of

as withdrawn., Nc order as to cbtsts.

F LA A

(R.C.Bhatt)
Member (J)



